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IN THE CENTRALJ 	NiSTRATIVE T2tI j3UNAL  
CUTTACK EH :CUTTACi\. 

O.A. No. 550 OF 1993  

Cutt',Ck this the 9th êay of may, 195• 

Sri Prernananda Sahu 	 9 	 Applicant 

Vrs. 

Unicn of India & Others 	•1• 	 iespcaents 

FOR INSTRUCTIONS) 

Whether it be referred to the reporters or notyt 

Whether it be circulated to all the Benches of the 
Central. administrative Tribunals or not? 

rL 1.4 
(H. RMEND(A RASPD) 	 (D. P. IREI11f) 
I'EMBER (/OMTRATIvE) 	 VICE QiAIRM,N 

cJ, 114Y,( 

Iri 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CUrTACK DENCH ;CUTTlK, 

O.A.No. 550 OF 1993 

Cuttck this the 9th day of i'lay, 195. 
CO t4 A: 

THE HONOURAaLE I.JUSTICE D.P.HIREfrIPTH, VICE CHAIRMAN  

'p 

THE HON' *LE MR. H. RMENDRA PRAS)b, LEM3ER (A]4N. ) 

Shri Premananda Sahu 
Scn of 1te Balabhadra Sahu, 
Working as Sub Post Master, 
Saintala Sub Post Office, 
At/PO-Saintala,Dist-solangjr. 	.. .. 	Applicant 

By the Advocate 	... 4/s. Pradipta Mdianty, 
D.N. t4thapatra, 
Advocate s. 

Versus 

11 	kion of India represented by 
the Director General of posts, 
Dak ihawan, Ashok-aRoad, New Delhi, 

Superintendent of Post Offices, 
3olangir POstal. Division, 
At/P O,'ist- 301 angir. 

Director of Postal Services, 
Sama1pur Reicri, At/Po-Djst-
Sanbalpur. 

Postmaster General,Sanbalpur Reicn, 
At/Po/Dist-Sarra1pur. 

Responc1ent 

By the Advocate 	,.. Mr. Ashok Ili.shra, Senior Standing 
Counsel (Citra1). 
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D.P. HIREiIATH,V.C. 	The applicant has prayed for a direction 

to the respondents to consider and to select him for 

promotion to Higher Selection Grade-Il. with effect from 

tLe date when his juniors were promoted in Mnexure-1, 

considering all, his service particulars as availaele 

the date DPC met for Selecting en,loyees for 

promotion. Though the other prayer is that- 1—,to direct 

the respondents to pernit him to cross Efficiency ear, 

he does not press it for the present. We are thereforeL 

c on side r the on ly p raye r that he should be cons ide red 

for promotii to the Post of Higher Selection Grade-lI, 

2. 	 He joined service in the Postal Department 

on 24.8.1%3 as Postal. Assistant and promoted -Lier 

Selection Grade on 30.11.193 under the Time 3ound 

promotion scherre, &§ he had,put in by that time more than  

sixteen years of service. When he was toc- 	der for 
cL- 

being promoted under th ej. C. It.) Scheme tnd the DPC net 

for that purpose on 31,3,191, a departmental, proceeding 

was initiated against him on 2.1.1992 under ftule-16 

of the CA(CCS) Rules and Charge Memo was dr,n, For 

this reason, the DPC did not consider him for promotion 

and kept its views and reconvendations in a sealed cover. 

These are the facts necessary for the disposal of this 

application. Iti5 also undisputed that subsequently 

the inquiry was ended on 23.3. 13 iiTosing punishment 

directing recovery of certain ama.nt due to supervisory 

lapses found proved against him in the Vnquiry. 
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The punishment so imposed is the subject matter of 

another Ori!ina]. Application pending before this 

Tribunal and it is not necessary to go into the 

merit of that case at this stV as we have only to 

consider his record as on 31.12 • l9l when the PC 

met to consider his promotion with effect from 1.1 

1991. 

The only contention raised by the respdents' 

counse 1 is that because the departmental enquiry was 

pending on the date the DPC met, though there was no 

initiation of proceeding in the strictest term by 

drawdnq of a chargesheet the gnuiry was o preliminary 

stage and therefore, the DPC kept its views and 

recoianeridations in a sealed cover. This is all the 

counter filed by the respondents and according to the m 

because of t 	stage at which the departmental prcceeding 

as initiated at that tine he was not promotede 

It is well settled that if on the date 

the DPC met to consider and on the due date of pr omoti on 

his record was clean and no adve)'Se remarks against 

him or any pun ishnent(at that tine sinL
/ 
 because 

çnquiry was pending at a preliminary stage or ar the 

charge sheet is filed the same can not be taken into 

consideration. Needless to say that the nquiry rTIast 

be deemed to have been initiated only on the date 

chargesheet is &r4,  That being so, the p6titicner if 

due otherwise could not have been d4nied prcmoticn 4r. 

this grcund alone. Irrepective of t result of the case 



that is now pending challenging the punishrient, it is 

only necessry that his promotion under the I.C.R. w.a& 

on 1.10.1991 on which date his juniors were 

prcioted and he having put in 26 years of service by 
1k t•tt 

that timefor such promotion. we accordingly allew  

this applic3tion and direct the respondents to cpen the 

sealed cover and consider the reconmendations made 

by the DPC and further consider him for promotion as on 
date 

1,10.191 on which/he h4ecome due for promotione  

with these observations and directions the appliation 

is disposed of. 

5. 	 As we have not considered the other prayer 

of the petitioner with regard to quashing of Mne,oe-4 

regarding his ES and kept the question open, MA 125 

of 1595 pendi.ng  in this case is also disposed of 

accordingly. No order as to Costs. 

6; 	 The coupliance of this order shall Oe 

made within 30 days from the date of receipt of a copy 

of this order. 

UUUUUh1m' 	 1i(L L 
(H. RAJEDIY P A5T 
iENBER ( P1l4TRATIvE) 

C9 I)*Vs' 

ENMdiaflty ,CM. 

( 	P. HIRE MATH) 
VICE CHAIR 1"IAN 
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